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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066.
Principal Bench, New Delhi

COURT NO. 11

DATE OF HEARING : 22/10/10.

Service Tax Appeal No. 647 of 2007

CCE, Jaipur Appellant
Versus

M/s TDM, Bharat Sanchar Nigam Ltd. Respondent

Appearance

Shri S.R. Meena, Authorized Representative (DR) - for the
appellant.

Shri Sameer Agarwal, Advocate - fcr the Respondent.

CORAM: Hon'ble Shri D.N. Panda, Jucicial Meamber
Hon’ble Shri Rakesh Kumar, Technical Member

G\’\Qk Order No &Tl 2,&&]3_,_,_ Dated : =—\{— 10

ORDER

Per. D.N. Panda :-

Revenue has come in appeal against the first appellate
order praying for upholding the order of Adjudication raising
service tax demand of Rs. 10,519/- against B.S.N.L. with equal
amount of penalty under Section 78 of Finance Act, 1995
followed by interest. Learned counsel Shri Agarwal points out that

Revenue has not been granted permission by COD to pursue such
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an appeal involving a negligible amount. He cites that the
decision of COD under Sl. No. 22 of the Minutes of the Meeting
dated 24/07/08 is a testimony thereof. Copy of such minute has

also been filed today.

2. In view of the aforesaid position, Revenue appeal is

dismissed.

(Dictated and pronounced in open court)

(D.N. Panda)
Judicial Member

(Rakesh Kumatr')
Technical Member
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